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from his pay. The applicant urges that hi has not be en 

given marks necessary for quallfJing in the viva voce 
. 

on account of the bais on the said Sh. Razak as a result 

he has not been included in the panel prepared for appoin-

tment on the said post. 

2. The entire selection has been challenged on the ground 
. 

of melaf1de, and prayer has been made that the en t ire sele-

ctlon proceed1ngs be quashed and d1rect1on be issued to 

the respondents for hold~ng a fresh v~va UDce exam~nation 

by any other impartial board. We have heard the learned 

counsel for the applicant and perused the record. fro~ the 

subm~a sion made in the application it ~s clear that Sh. 

R.K. Razak who 1s attr~buted malaf~de had nothing to do 

with the alleged illegal deduct1on of ·tha wages of the 

appl1cant, as the board compr1sed of three members. Thera 

i a nothing on the record to show that Mr. R.K. Razak en­

joys the declsion as to prevail upon the two other memb ers 

and •anage. the result in the manner he like. 

3. It is true that direct evidence of malaf1de cannot 

be produced, the same can be ~roved by bringing on record 

circumstances as mwy lead to reasonable 1nference of mala-

f~de. In the ~natant case as we have already seen above 

there ~s hardly any material as may lead to sach an infere­

nce. Ue, therefore, f1nd no mer~t in this application 

and the same ~s d1sm~a sed on the adm1ss1on stage. We were 

1nformed that the applicant has submitted representat1on 

which has not been dec1ded. This order will not preclude 

the respondent from passing the reasoned and apeak1ng 

order on the representation of the applicant with1n the 

reaaonnblr p,rlod i.e. three months. 
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